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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 25" September, 2023.

L. A. Bill No. 39 of 2023

A BILL FURTHER TO AMEND THE ANDHRA PRADESH BHOODAN AND
GRAMDAN ACT, 1965.

Be it enacted by the legislature of the State of Andhra Pradesh in
the Seventy - fourth Year of Republic of India as follows,-

(1) This Act may be called the Andhra Pradesh Bhoodan and Gramdan

Short Title
(Amendment) Act, 2023. extent and
commencement.
(2) It shall come into force on such date as the State Government may,
by notification in the Andhra Pradesh Gazette appoint.
2z In the Andhra Pradesh Bhoodan and Gramdan Act, 1965 hereinafter Amendment
e . : f Section 2.
referred to as the Principal Act, in Section 2,- ooy
) : _ : Act 13 of
(1) in clause (j), sub-clause (4) shall be omitted. _ 1965.

(ii)y clause (n) shall be omitted.
(i)  after clause (I}, the following shall be inserted namely, -

“i(a). “State” means the State of Andhra Pradesh; “with areas
mentioned in the Andhra Pradesh Reorganization Act, 2014.7,
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Amendment 3,

of Seclion 4.

Amendment of 4

Section 9.

Amendment of 5.

Seclion 14.

Amendment of g

Section 16,

Substitution of 7,

Section 24,

Amendment of 8,

new Sections
245, 248,

Appeal.

Use of non-
agricultural
land

In the Principal Act, in Section 4, for sub-section (1), the following
shall be substituted, namely, -

“(1) The Board shall consist of a Chairman, Vice- Chairman and such
number of other members as may be considered necessary, to be
appointed by the Government by notification.”.

In the Principal Act, in Section 9, in sub-section (1), in clause (c), for
the words “or within six months from the date of dissolution” the words
‘or within one year from the date of dissolution, the Government may
extend the time for such period not exceeding three years” shall be
substituted.

in the Principal Act, in Section 14, in sub-section (1), after the words
‘community purpose® the words “or for house sites to weaker sections
and poor persons” shall be inserted.

In the Principal Act, in Section 16, in sub-section (4), after the words
“Bhoodan Yagna or Gramdan”, the words “on the recommendation of
the District Collector” Shall be inserted.

In the Principal Act, for Section 24, the following shall be substituted,
namely,-

“24. The Tahsildar may on application made by any person or
suoc-motu, after giving an opportunity of making a representation,
evict,-

(a) any aliottee from the land/House site, if the individual
fails to comply with the condition of allotment; or

(b) Amendment of new Sections 24A. 24B. any person,
other than the allottee, who is in the possession of the house site/the
building constructed on the House sitefland.”.

In the Principal Act, after Section 24, the following sections shall be
inserted, namely, -

‘24A. Anyperson aggrieved by the orders of the Tahsildar U/s 24 of
the Act, may prefer an appeal before the Board within 90 days
from the date of order.

24B. Whenever the agriculture land allotted under this Act comes
within the limits of Urban Area or ceases to be agricultural land,
the said land will vest with the Board and the Board may use
such land fo*non- agricultural purpose, as deem fit.”.
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STATEMENT OF OBJECTS AND REASONS

Under sub-section (1) of Section 4 of the Andhra Pradesh
Bhoodan and Gramdan Act, 1965, the Board shall consist of Chairman,
Vice-Chairman and nine other members to be appointed by the
Government in consultation with Sri Acharya Vinobha Bhave or a person

nominated by him.

As per the above the provision, the Committee members have to
be appointed on the suggestion of Sri Achrya Vinobha Bhave or his
nominee. It is more than 58 years since the enactment of the A.P. Bhoodan
and Gramdan Act 1965 and after lapse of more than 41 years of death of
SriAchrya Vinobha Bhave, it is very difficult to find out the original nominee
/nominees of Sri Acharya Vinobha Bhave. It is, therefore, proposed to
amend the above Act suitably empowering the Government to appoint

the Chairman, Vice- Chairman and other members of the Board.

Under Section 8(1 )of the Act, the Government is empowered to
dissolve the Board, where it has failed to discharge its duties or perform
its functions, or exceeded or abused its powers; or where it is unable to

discharge its duties or perform its functions or when it is expedient so to
do and in such cases, the Board has to be reconstituted immediately or
within six months. It is proposed to empower the Government to
reconstitute the Board within one year or within a maximum ;:;eriud of

three years.

Itis also proposed to empower the Board to grant land for house

sites to weaker sections and poor people.
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Under the existing provision, the Tahsildar is empowered to evict
an allottee on an application made by the Gram Sabha, if he fails to cultivate
the land within in two agricultural years. It is proposed to empower the
Tahsildar to evict the allottee from the land or house site, either on an
application or suo motu, if he fails to fulfil the conditions of allotment or if
non-allottee is in possession of the house site or land. Any person
aggrieved by the order of the Tahsildar, may prefer an appeal to the Board
within ninety days. If the allotted agriculture land, subsequently comes under
the urban area, the land shall vest in the Board for its use for non agricultural

purposes.

The Bill seeks to give effect to the above dicisions.

DHARMANA PRASADA RAD,
Minister for Revenue,
Registration & Stamps.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clauses 3(1) of the Bill authorize the Government to issue
notifications in respect of the matters specified therein and generally to
carry out the purposes of the Act.

All such notifications issued, which are intended to cover the
matters mostly of procedural in nature are to be laid cn the table of the
both Houses of the State Legislature and will be subject to any modifications
made by the Legislature.

The above provisions of the Bill regarding deiegaied iegisiation
are thus of normal type and mainly intended to cover matters of procedure.

DHARMANA PRASADA RAO,
Minister for Revenue,
Registration & Stamps.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Bhoodan and Gramdan (Amendment) Bill,
2023, after it is passed by the Legislature of the State may be submitted to

the Governor for his assent under article 200 of the Constitution of India.

DHARMANA PRASADA RAOQ,
Minister for Revenue,
Registration & Stamps.

Dr. PEEP.K. RAMACHARYULU,
Secretary General to State Legislature
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